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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Sessions Case No.20/2022.

State of Assam
...............Complainant.

 - Vs -

Sri Rajib Borah
.........Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for State: Mrs A. Baruah.
Advocate for Accused: Mr D. Borah.

Date of Hearing: 25/03/2022.
Date of Order: 25/03/2022.

ORDER

Learned A.P.P. is present today.

Accused Sri Rajib Borah is produced from jail hajot
through V.C. He is seen and be remanded back to jail hajot
till next date fixed.

Fix 07/04/2022 for production/C.C.

 (Syed Burhanur Rahman)    
    Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

Later on, learned counsel on behalf of the accused
Sri  Rajib Borah has filed a petition bearing No.339/22, for
granting him bail in connection with the instant case. 

It  is  submitted  by  the  learned  counsel  that  the
charge-sheet  bearing  C.S.  No.32/22  has  already  been
submitted by the concerned police station.  Therefore,  the
investigation  is  already over  and the accused is  no more
required for any further investigation. Besides that it is also
submitted that the accused belonging to the lower strata of
society  and  his  whole  family  is  economically  dependent
upon the accused.
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Upon the perusal of the case record, it reveals that
the  accused  after  grievously  hurting  the  victim,  has
disappeared from the place of occurrence and later on, the
police  apprehended  him.  Besides  that  the  victim  later
succumbed to his injuries, thereby the charge-sheet is filed
invoking section 302 of I.P.C. 

Considering  the  gravity  of  the  offence  and  the
flight risk, this Court is of the considered opinion that this is
not a fit case to grant bail to the accused and accordingly,
the bail application is hereby rejected.

Disposed of.

Given under my hand and seal of this Court on this
the 25th day of March, 2022.

 (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


